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SHRI SATISH AGARWAL) :(a)Thc total 
amount fifedged at the Aid India CorUkjr- 
nun  raeefciag hold in Paris in June, 1979 
is US $ 11092 million. This does not 
include pledges by the United Kingdom 
and Canada whose representatives could 
*ot indicate the level of their commitments 
as new governments had taken over in 
their countries recently.

(b) The Consortium assistance promised 
in 1979-880 as indicated at (a) above is 
higher by 68-6% over 1975-76, 78-4—  
over 4976-77, 4a 4% over 1977-78 and 
21*4% over 1978-79.

(c) The Aid India Consortium meeting 
held under the Chairm anship of the 
World Bank was attended by the Represen
tatives of the Governments of Austria, 
Belgium, Canada, Denmark, France, 
tederal Republic of Germany, Italy, 
Tapan. the Netherlands, Norway, Sweden 
The United Kingdom and the United 
States. Representatives of the Inter- 
nationl Monetary Fund, the United 
National Development Programme, DAV/ 
OECDs the Commission of the European 
Communities and the Government of 
Switzerland also attended the meeting.

The pledges of aid made by these 
countries/institutions at the Consortium 
meeting are preliminary and tentative 
as all countries have requirements of 
legislative approval, budget appropria
tion etc., ana are therefore unable to 
give firm and precise indications before 
their legislative and government procedures 
are completed. It would not, therefore, 
be advisable to disclose the country-wise 
break-up before the countries themselves 
give us a formal indication about ithe 
level of their commitments of aid.

Exodus of Personnel from  Air 
India

886. SHRI S. R. DAMANI : KWill 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

fa) whether there has been any exodus 
ofpersonnel from the Air India recently ;

(b) if so, the details of the remedial 
measures proposed by Government in this 
Mfard ?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK: , ,  (a)
Ye*, Sir. Some trained personnel from 
Air-India have left the services of the 
Corporation bocause of more attractive 
terms offered by foreign organisations, 
lu rin g  189 personnel in all resigned

(b) Following steps b»ve been taken to 
prevent this exodus :

(i) Air-India have contacted the mana. 
gement of concerned intemationa1 
airlines to ascertain their actual 
equipments and suggested that 

they should minimise and spread 
out their intake of employees fi om 
Air-India.

( ii) In the case of pilots and other flying 
Ci>rew then allowances to meet 
expenses while on flying duty 
abroad have been revised upwards 
to meet higher costs.

(ni) Other incentives such as raising 
of retirement age of licensed catego
ries of Air-India upto sixty yeats, 
superannuation and group insu
rance schemes etc., are also being 
considered.

Vaidya. * Committee Report for 
redaction in prem ium  rates of L.I.G,

887. SHRI S R. DAMANI : Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased to 
state ;

(a) whether the Vaidya Committee 
set up by the Life Insurance Corporation 
for reduction m the premium rates has 
submitted its report ;

(b) if so, the findings thereof ;

( t)  when were the prem ia ra te i revised 
last ; and

(d) the decision of Government in this 
regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH) : (a) to (d).
On the nationalisation of life insurance 
business in 1996, it was decided to adopt 
for future new business the premium rates 
of the Oriental Government Security 
Life Assurance Co. Ltd., after reducing 
them by rupee one per thousand sum 
assured or 5 per cent of the premium, 
whichever was lower. Since then there 
has been no change in the premium rates 
of the Life Insurance Corporation under 
the with-profit plans. However, premium 
rates under several “ without-profit’ 
plans of the Orporati on have been 
reduced from time to time since 1970.

The Committee of Actuaries, headed by 
$hri S. N. Vaidya, which the LIC had 
appointed, was required to examine the
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premium rates currently offered bjr the 
LIC, to consider whether any revision i* 
called for and if such revision is warranted 
to advise the premium base* and conse
quential measures to be taken to ensure 
equity among policy holders. The 
Committee has since submitted its detailed 
report and the same is at present under 
consideration m the LTC. '

Re a  sat of S *lei T * i  by]Ce*»tral
Excise

888 SHRI S R DAMANI »
SHRI BEDABRATA B\RU A • 
SHRI BHAOIRATH 

BHANWAR :
SHRI ARJUN SINGH 

BHADORIA :

Will the DEPUTY PRIME MINISTER 
AND MINISTER OF T IN  \NCK * be 
pleased to state :

(a) whether Government are considering 
a proposal to replace the Sales Tax 
by Central Excise ;

(b) if SO, the salient features o F the 
scheme ; and

(ĉ  whether anv commonly acceptable 
fornila  ha* b*en worked out with the 
State Governments 9

THE MINISTER OF STATE IN THE 
MINISTRY OF HNANCE 'SHRI 
SATISH AGARWAL) • (a) to (c).
The question of extending the scheme of 
replacement of sales tax by additional 
excise duties to some ess-ntial commodi
ties like cement medicines vansapati 
and petroleum products, as recommended 
by the Indirect Taxation Enquiry Commi
ttee, was last consideied at a meeting 
of Chief Ministers of States held on iqth 
and 90th Mav, 1079 The prop osal 
was objected to by a large majority of the 
S tates As levy of tax on sales or purchases 
of goods taking place within a State is 
a State subject of taxation under the 
Constitution, it cannot be replaced by 
excise duty without the concurrence of the 
State Governments

Periodic Stack-taking of confiscated 
Goods

889. SHRI S, R. DAM\NT-
SHRI SHAMBHU NATH 
CHATURVEDI

Will the DEPUTY PRIME MINISTER 
AND MTNISfER OF FINANCE be plea
sed to state:

(a) whether any pn iodic stock-taking 
has been earned out of confiscated goods 
and when;

(b) what is the their total value and 
whether proper accounts have been 
maintained;

(c) whether there have bxn reports of 
any thefts from the godowns; -and

(d) whether any revised procedure for 
the storage and disposal of confiscated 
goods is under the consideration of Go* 
vernment?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Yes, Sir. Ac
cording to reports recenrd by Govern
ment, stock-taking of seized and confisca
ted goods stored in Customs godowns has 
been conducted periodically during the 
last three years.

(b) Yes, Sir The total value of seized/ 
confiscated goods stored in customs go
downs as on 31-3-1979 was about Rs 
59.75 crores.

(c) Yes, Sir.

(d) The prtKvdme prescjibcd in 1961 
in regard to proper storage of stiwd/ 
confiscated goods has been found to be 
adequate Hjwcvu, the piocedurrs for 
disposal of these goods wtrc n viewed and 
reviwd instturtions ieg4rding the manner 
of disposil of difl rent categories of these 
goods wtrr issued in May, 11)78 In 
ordti to iccdriatmp the put of disposal 
of 'ei/td/fonfijratcd r'«>ds ripe lor dis
posal tin following 4 ldilmxial mtasurcs 
wut intioduud recently

(I) Sale of some lttim likt synthitic 
tf\nJts «l«ttromc goods and other 
miser Haiti ous items to il« National 
Con ium< rs (\>>pmiiiv< J>d< ration for 
di posal 10 umsuin* is thiough (Vxipera- 
tnr Constim rs So< letirs Super
B 17  M'S t tc

(II) S ile of the above items to the 
military and plia military organisation 
fur use of then personnel

f w f  w s  vfiwr ahsnfif
jm  fw m r m  fttm mm

8 9 0 . IW W  TT*T I W W W  i  fJIT W

srenT*h»> w«rr ftw ^  spit *tH
fa

(*f>) ***TT *pT $  # ^Vcrr ter* f t
UPC w T̂T v  mfltr W T O  IKT
PwnTfffTt w i  ^  w w w r
t o  m  ?nr*Pr *rm mw f t  srar

*nf*rwr, wfTOrt ^
srrrr w r ,




